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O R D E R  ( o r a l )

By Madan Mohan, ' ^ d i c i a l  Member

By f i l i n g  t h i s  OA, t h e  a p p l i c a n t  s e e k s  a d i r e c t i o n  

t o  r e s p o n d e n ts  2 & 3 t o  c a l c u l a t e  t h e  t e r m in a l  b e n e f i t s  

o f  t h e  a p p l ic a n t  f o r  t h e  s e r v i c e  r e n d e r e d  from  1 8 ,2 .7 0  

t o  2 4 ,3 .8 1  ( i . e .  from  t h e  d a te  o f  j o i n i n g  t h e  s e r v i c e  

o f  w e s te r n  R a ilw a y  t o  th e  d a te  o f  h i s  p erm an en t  

a b s o r p t io n  in  th e  CpRI) and p ay  th e  sam e t o  CPRI a t  th e  

e a r l i e s t  a s  a on e t im e  s e t t l e m e n t  in  o r d e r  t o  e n a b le  th e  

CPRI t o  co u n t h i s  p a s t  s e r v i c e s  f o r  ccm b in ed  p e n s io n  

in  C^RI.
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2 .  The b r i e f  f a c t s  o f  t h e  c a s e  a r e  t h a t  th e  a p |> lic a n t

was a p p o in te d  a s  A .E .F .  in  th e  s c a l e  o f  R s .3 3 5 - 4 2 5 (A’)

a g a in s t  th e  d i r e c t  q u o ta  o f  RSC and was p o s t e d  under DEB

(TRd ) Vs RE G r.3 0  w .R ly . V a ls a d  from  1 8 .2 .1 9 7 0 .  w h i le

o f f i c i a t i n g  a s  CTFG (RC) PRTN a t  V a d o d a ra , t h e  a p p l ic a n t

had a p p l ie d  f o r  t h e  p o s t  o f  S c i e n t i s t  G r.V  ( S c a le  7 0 0 -

13001 u n d er  t h e  c o n t r o l  o f  C e n tr a l  p ow er R e se a r c h  I n s t i t u t e

i . e .  r e sp o n d e n t  N o .4 and h e  was s e l e c t e d  and a p p o in te d  a s

s c i e n t i s t  G rade V and was p o s t e d  a t  S w itc h g e a r  T e s t in g

and pow er D ev elo p m en t s t a t i o n ,  B hopal u n d er  M in is t r y  o f

E n ergy  v i d e  o r d e r  d a te d  1 6 .1 .7 9  (A n n exu re A I K  The

a p p l ic a n t  i^as r e l i e v e d  from  w .R ly . V adodara v i d e  o rd er

d a te d  1 6 .3 .7 9  (A n n exu re A2D t o  j o in  d u t i e s  a t  CPRI,

B h o p a l. On h i s  s a t i s f a c t o r y  c c m p le t io n  o f  p r o b a t io n ,  he

was a p p o in te d  a s  s c i e n t i s t  G rade V on r e g u la r  b a s i s  w . e . f .

2 4 .3 .1 9 8 1  v i d e  o r d e r  N o ,1402 (A n n exu re A 3 K  The a p p l ic a n t

had c o m p le te d  tw o y e a r s  o f  s e r v i c e  i n  t h e  STds and h e

had o p te d  f o r  perm anent a b s o r p t io n  i n  t h e  STd s . The STds

had n o  o b j e c t io n  t o  h i s  p erm anent a b s o r p t io n  i n  t h e  STds

and t h e r e f o r e  t h e  CPRI s e n t  a l e t t e r  d a te d  1 3 .8 .8 2  (A nnexure

A4) t o  t h e  w e s te r n  R a ilw a y s , r e q u e s t in g  i t  t o  c o n v e y  i t s

c o n s e n t  a s  e a r ly  a s  p o s s i b l e  f o r  i s s u a n c e  o f  o r d e r s  o f

a p p l i c a n t ' s  perm an en t a b s o r p t io n  in  t h e  STDS, in  r e s p o n s e  t o

i t ,  t h e  w e s te r n  R a ilw a y  i s s u e d  a memo d a te d  1 7 .9 .8 2  (A nnexure

A 5 K  The <3>RI, i n  r e s p o n s e  t o  memo A n nexure A5 s e n t  a

l e t t e r  d a te d  4 .1 0 .8 2  (^ n n ex u re  A 6'). A g a in , t h e  w e s te r n

R a ilw a y  s e n t  a l e t t e r  (A n n exu re A7I t o  w h ich  t h e  CPRI

s e n t  ± ts Q  r e p ly  (A nnexure a8^ ,  The a p p l ic a n t  s t ib m it te d

a r e p r e s e n t a t io n  t o  CPRI f o r  c o u n t in g  o f  h i s  p a s t  s e r v i c e

r e n d e r e d  in  R a ilw a y s .  T h e r e fo r e  th e  CPRI s e n t  a l e t t e r  

d a te d  1 8 .4 .9 0  (A nnexure A 9 | .  S in c e  n o  r e s p o n s e  was r e G e iv iE ,

t h e  a p p l i c a n t  s e n t  a l e t t e r  d a te d  1 6 .8 .9 1  (A nnexure AlO') 

r e q u e s t in g  i t  t o  com m u n icate t h e  in fo r m a t io n  a s  d e s ir e d  

by CPRI. The a p p l ic a n t  a l s o  s u b m it te d  a d e t a i l e d
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r e p r e s e n t a t io n  t o  t h e  <3̂1 ( E s b , ) ,  T r a c t io n ,  Church G ater^

w e s te r n  R a ilw a y , Mumbai, s i n c e  no r e s p o n s e  

was r e c e i v e d ,  t h e  CPRI s e n t  a l e t t e r  d a te d  7 , 4 .9 8  

(A nnexure A 1 2 ) , f o l lo w e d  by a rem in d e r  (A n n exu re A 1 3 ) .  

T h e r e a f t e r  th e  a p p l ic a n t  s e n t  a l e g a l  n o t i c e  (A nnexure  

A14a '). T h e r e a f t e r  t h e  CPRI s e n t  a l e t t e r  d a te d  1 3 ,2 .2 0 0 1  

in  r e s p o n s e  t o  w h ich  t h e  w e s te r n  R a ilw a y  s e n t  i t s  r e p ly  

(A nnexure A l 5 ) .  T h e r e a f t e r  t h e  CPRI s e n t  a l e t t e r

(A nnexure A16D. The a p p l ic a n t  a l s < ^ 5̂ ^ ^ g ^ ^ p r e s e n t a t i c * i  

t o  t h e  R a ilw a y  M in i s t e r .  B ut h i s  g r ie v a n c e  i s  n o t  

r e d r e s s e d  s o  f a r .  H ence t h i s  OA i s  f i l e d #

3 , H eard le a r n e d  c o u n s e l  f o r  b o th  p a r t i e s .  I t  i s  

a r g u ed  on b e h a l f  o f  t h e  ^ p o n ^ S its^ " 'tM j^ ^ h e  CPRI has  

n o t  b e e n  n o t i f i e d  u n d er  s e c t i o n  14 o f  t h e  AT A c t  and  

a l l  s e r v i c e  m a tte r s  r e l a t i n g  t o  CPRI a r e  n o t  m a in ta in a b le  

b e f o r e  t h e  CAT and our a t t e n t i o n  i s  drawn to w a rd s  OA N o . 

9 9 7 /0 3  K .K .I t t ia n a n  V s.U O I d e c id e d  on 3 . i5 r 3 " b y  th e  

B a n g a lo r e  Bench o f  t h e  T r ib u n a l ,  in  w h ich  th e  argum ent  

o f  t h e  le a r n e d  c o u n s e l  fo r  t h e  r e s p o n d e n ts  i s  s u p p o r te d .  

L ea rn ed  c o u n s e l  o f  t h e  a p p l i c a n t  a r g u ed  t h a t  t h e  a f o r e s a id  

o r d e r  o f  t h e  B a n g a lo r e  Bench i s  n o t a p p l i c a b l e  t o  t h e  

p r e s e n t  c a s e ,  a s  th e  a p p l i c a n t  r e s i d e s  w i t h in  t h e  

t e r r i t o r i a l  j u r i s d i c t i o n  o f  t h i s  B ench and i n  t h e  a f o r e s a id  

o r d e r ,  im pugned o r d er  d t ,  2 5 .1 1 .2 0 0 3  was p a s s e d  by S e n io r  

A d m in is t r a t iv e  O f f i c e r ,  C e n tr a l  Pow er R ese a rc h  I n s t i t u t e ,  

w h i le  in  t h e  p r e s e n t  OA, th e  a p p l i c a n t  i s  h o t  s e e k in g  any 

d i r e c t i o n  a g a i n s t  CPRI and f u r t h e r  r e q u e s te d  t h a t  iahe 

r e p r e s e n t a t io n  o f  t h e  a p p l i c a n t  d a te d  3 0 .1 2 .0 3  w h ich  i s  

p e n d in g  may b e d i r e c t e d  t o  be d is p o s e d  o f  by t h e  r e sp o n d e n ts  

a t  t h e  e a r l i e s t .



4 . A fter hearing the learned counsel £or both p a r tie s;  

th is  OA Is  disposed o£ d ir e c tin g  respondents 2 & 3 t o  

consider and decide the r e p r e s s ta t io n  o£ th e  ap p lican t' 

dated 30 .12 .03  w ith in  a period o f th ree months from the  

date o f rece ip t of a copy o f t h i s  order, by passing a 

deta iled*  speaking and reasoned order. No c o s t s .
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(Madan Mohan) (M.P.Singh)
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